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_auditor, the applican t who claimed the same with retrospective affe
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Fesling ogorieved from nan-gﬁﬂnt'ﬁf'gd&iﬁi&ﬁ@?ﬁiﬂﬁgpf];" '

approached this Tribunal praving that he may be gnantad+ﬁdlgpﬁinnhﬁf‘
with retrospective of fect i.80 14741983 whan he waa dUE hn'ho prsrlﬁrv“

to the said selection grade and tHat the respondents may he dirauﬁib~hfﬂ?;:

£ix his salary accordingly 4n senior Auditor grade,

2. The applicant was appointed as Anaigtant in the office of 3 :
accountant General on 1,4,1986 -nd after pansing the Oepartmen£51 'Ef{ >
confirmatory exsmination, he upa re-desicnated 1ike other upper ' ;.%
Divieaional Clerks., The applicant earned inoremente and also permitted ;' 1
to cross efficiency bar end he reached the maximum of the orade., The | ,iu ﬁ

promotion a¥ the arplicant te the celection grade haecame dus in July

1983 but in that year he uae supersaded and juniors promcted to tha

selection grade w.e.f. 1.7.1983 against which ha‘rmpraaentud but he
- -
was informed that the D.P.C. aaneidered tha—esme for promaticn to the
te
splection arades tut he was found unfit and ancthar representation
nreferred by the applicant was also rejected, The prplicant was given
onktpy for the yeor 1982-03 and 1981-62 and later on for 1?51-323 En "%t

his representstion the ent-ry of 1582-83 which was alao bafore thm

Departmental Fromotion Committoe, it was expunged and thereafter the ‘;5”
applicant mnde znother rnprasnntatinn far considevation nf his cnsne _T
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allowed tha snlatﬂsian gradn Wﬁ*’*%ﬁli
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- epnfidential report of 109B2-23, rorarding Upper Selection Grade. 3
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and who were junior to him, were c0 S~ amnte
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pntion vas taken, On 1 .3.1989 uﬁficu*nf &ﬁmﬁ@ﬁ

tuwo ¥ .
Bifurcated indgtndeppndent hranchss i.e. audit aﬂd gpdﬁﬁhﬁi -Tﬁag;
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apnlicont wag salected ag a ~esnior avditeor in the qrade of ﬁ" L -
on 1.3.4904 in the face of it =nd the adverse entsizs uhich uss it -ij |
aga‘nsk hi sas still standing, The ﬁtrliﬁnntfa griuaﬁbqa Bﬁ&, . o il ;
he ums snsnciated uith the Trade Union activities that is why grﬂnﬁlﬁi %

{
wno not agiven to tho applicant, .
3¢  » The rospondents have disputed the clatm =nd it has baan g

- 1 t tment to
st ~tnd that although, the spplicant was etinible for sppointmen

+ha =salectirn nrade Auditor BemeTe TaT 19855 by virtue of his
seniority and hia appointment to the enid post wes not.only basisvof -
aenincity but “?ﬁn nuhj;ct +n Pitneas of Eligihlﬂ randidates. The

-y L sy _1
1erlicept!s fitness wss conaidered by tha Oppartmental Promatden

has heen siated that in th,.e audits side uhere suditora uwere aiven

R iy i

arnnintment to the post of sppior ‘uditor which wsrh tronted as
fnunluing higher rhnrmnnﬁbijit&as and dutias, on the hasis of seninrity

. . kL
a-poinked:c 72 senior Auditor on functicnal basis. The z2pplisant s
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rarrosentation was duly considered and it was rejecteds The position

Ehus ~~renrs tc be that Ospartmantal Promotion Gommitgﬁa taken into
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the =2dverse entries of
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+ha i'I} 17 ﬂ ental

seniority uhs %ﬁi
that the applinanx was |

. ' wze given effect to ,

S “o
ety |
sarlier vhen his juniors were promoted at cne Bntpy inatuaﬂ-nf t |
gt ';.r'
- only would have besn thatsd, The Depsartmental Frémotion Gummiﬁ@ﬁhah.f *E;i
would have arrived at the conclusion, Tha anbry Bf-1§BE~ﬂ%]mmf-w'j-;;{é.
' expungad and after expunction of entry the case o the gpplinm«w&

: could have hoen considered, That was not done but the applicant wlﬁf.
deprive! of prorotion becazuse of twun adveras entries one of which ]
became: NON JAQ?ﬂt In these circumstance, the applicant who was |

>y reguired to be conaidersd can esven now bs considers dpE.ucrdingly |
Arinncted :
o tiiz s plicotion is partly allowed, The respondents ara ﬁ:@?:ifd e
.7 convene a review Departmental Fromotion Committee within a period
af three months ram the data of communication of this order and
=N conaider2# the case of cpplicant Por promotion to the 2aid poste &
In case, *hes applicnant is found £it for promotion he can be promotad
3 from the dete his juniors wero promoted snd it will he a notional
/
pramotion,  With effect from that date the ajplicant will be entitled
ta all ogher benefits of promoticn and monetory henefites will
acerue to him from the dete of his pramction, Ne arder as to costa, : ;.’ 1
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111ahabad, dated 2$-10.1991
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